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Abstract of the Procecdings of the Council of the Governor General of lndie,
assembled for tae purpose of making Laws und Regulalions wnder the
provisions of the Act of Parliament 24 & 25 Vic., cap. G7.

.* The Council met at Government ITouse on Friday, the 16th January, 1885.

PRrESENT :

His Excelloncy the Viceroy and Governor General of India, x.r., ¢.c.n.,
G.C.M.G., P.0.,, G.M 8.1, G.ALLE,, presiding.

His Honour the Licutenant-Governor of Bengal, k.0.8.1., 0.1.E.

His Excellency the Commander-in-Chief, 6.0.1., C.L.E.

The Hon’ble J. Gibbs, c.s.1., C.LE.

Lieulenant-Geheral the Hon'ble 1. ¥. Wilson, c.n., C.LE.

The Hon’ble C. P. Ilbert, c.1.x.

The Hon'ble Sir 8. C. Bayley, X.0.8.1., C.L.E.

The Hon'ble T. O. Hope, c.s.1., C.L.E.

The Hon'ble Bir A. Colvin, K.c.M.G., O.LE.

The Hon'ble Mahdrdjé Luchmessur Singh, Bahédur, of Durbhunga.

The Hon'ble J. W, Quinton.

The Hon’ble T. M. Gibbon, 0.1.E.

The Hon’ble Amfr Alf.

The Hon’ble W. W. Hunter, LL.D., 0.8.1., O.I.E.

The Hon’ble H. J. Reynolds.

The Hon'ble Roo Saheb Vishvanath Narayan Mauodlik, c.s.1.

The Hon’ble Pefri Mohan Mukerji.

The Hon'ble H. 8t. A. Goodrich.

BIRTHS, DEATHS AND MARRIAGES REGISTRATION BILL,
188b. .

The Hon'ble Mr. ILnERT introduced the Bill to provide for the voluntary
Registration of certain Births and Deaths, for the establishmont of General
Registry Offices for keeping Registers of certain Births, Deaths and Mnrriages,
and for cortain other purposes, and moved that it be referred to n Select Com-
mittes consisting of the Hon'ble Bir 8. Bayley, Mosars. Hunter, Amir Ali and
Goodrich and the Mover.

The Hon'ble Ma. Axfr Avf said :—* Though I shall have an opportunity of
, submitting cortain proposals which I haveinformally mentioned to the hon'blo
the Law Mombor for the purposc of cxtending tho operation of this Bill, I
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¢ DBIRTHOS, DEATOS AND MARRIAGES REGISTRATION.
[Btr. Amir Al ; Mr, Tlbert.] [16rm JaNvaRy,

think it desirable that I should say 8 few words in Council to indicate the
dircction to which my proposals tend, and to draw somé degree of public
attention towards them. As the Bill stands at present, its operation is confined
exclusively to those classes of the community who are subject to the Indian
Bucoession Act. I do not exactly understand the reason for confining the
operation of the Bill to those classes, and it has beon strongly represented to
me to urge upon this legislature the desirability of extending the benefits of -
such provisions, the want of which is felt alinost every day throughout the
Mufnssal, to all Hor Majesty’s subjects in India. When it is remem-
bered what an important position the law of intestate succession holds
in both the Hindu and Muhammadan systems of jurisprudence, and the
difficulties which arise regarding quostions of the dafes of births and
deaths of individuals, I think the demand will not be considered to be nnreason-
able. Besides, nmongst Muhnmmadans questions relating to the custody of
children are connected materinlly .with the question of the age of children;
snd though amongst Hindus the method of keeping a record of the date of
birth is more régular than amongst Muhammadans, etill as far as both the
communities are concerned the evidential value of such records as are produced -
in Courts has been very much questioned, and I may mention that, in the
case of candidntes going to England to study for the Oivil Bervice, difficulties
have frequently arisen regarding their age, which, I submit, would be avoided
if Hindus and Muhammadans wereallowed to have the benefit of this measure.
Questions might arise with refercnce to the machinery under which such
registration can be effected, but, as far as Muhammadans are concerned, there is
ot present a machinery existing under the Bengal Council ActI of 1876
for the optional registration of marringes which can be very usefully made to
sorve the purposes of registration of births and deaths also amongst Muham-
madans. With reference to Hindus of course it will be a matter for the

considerntion of the Sclect Committee what spocial measures should be
enforced in regard to them.”

The Ilon'ble Mr. ILbERT said :—* Our desire is to extend the procedure
for the voluntary registration of births and deaths to those classes of the commu-
nity who aroe likely to avail themselves of it, and to whom it is likely to prove
of materinl use. If there is any reason to beliove that this procedure will be of
use to the Muhammadan community, I am sure there will be every disposition
on the part of the Government of India to extend it to Muhammadans as well
ns to tho other classes who nre named in the Bill.: Perhaps the hon’ble member ,
and lhis friends will bring the subject before the Local Governments, to whom

-



OUDII ADDITIONAL JUDICIAL COMMISSIONLR. 7
1885.] [Myr. Ilbert; Rao Saheb V. N. Mandlik ; Mr. Ilber! ; . Alr. Quinlon.]

this Bill will be rcferred, and then we shall be in a position to discuss the ques-
tion when the Bill comes before the 8clect Committeo for consideration.”

The IIon’ble RA0 SANEB VIsSHVANATH NARAYAN MANDLIK said :— It
strikes mo that the Bill as it has heen introduced will be better adapted for
the purposes for which it is intended than if its scopo is extendod as has heen
suggested by the Hon'ble Amir All. I amsorry I cannot se¢c my way to
support the changes indicated Ly Mr. Amir Alf, because, to spcak nothing of
financial considerations, there are other difficulties in the way. Indeed, so far
as I know, the feelings of leading Hindu gentlemen all over India (outside
Bengnl perhaps) would be opposed to any system of registering marriages,
births, &c. None but those mentionod by Mr. Ilbert has asked for it. The
question of sending candidates for tho Civil Bervice to England may be a very
important one to thé very fow persons whd are concerned, and even in their
case tiiere is no real difficulty; and it strikes me that, when we considor the
number of people whom this Bill will affect, if its provisions ave oxtended
to Hindus and Muhammadans, and the cost of the machinery which will be
rejuired to bring the Bill into operation, and also the little value which
would be set upon it by those classes,—I am now speaking the views of Hindus
and Muhammadans of nearly all the provinces in India,—I think it is a matter
of rerious consideration whether, without a proper reference to the Governments
of the various provinces, this Council would think of extending the scope of the
Bill in the manner which has boen suggested by the hon’ble member.”

The Hon'ble Mz, ILneRT explained that therc was no proposal before the
Council to extend the scope of the Bill at the present stage.

The Motion was put and agreed to.

The Hon'ble Alr. ILBEuT also moved that the Bill and Statement of
Objects and Reasons be published in the local official Gascttes in English a.nd
in such other languages as the Local Governments might think fit.

The Motion was put and agreed to.

OUDH ADDITIONAL JUDICIAL COMMISSIONER'S BILL.

The Ion’ble M. Quintoy moved for leave to intraduce o Bill to provide
for the temporary appointment from time to time of an Additional Judicial
Commissioner for Oudh, Ilo said :—

“ My Lonrp,—~Under the existing law relating to Civil Courts in Oudh the
Court of the Judicial Commissioner consists of a single Judge. When that

’



"8 OUDIl ADDITIONAL JUDICIAL OOHMISSIOII\'ER.
. : [afr. Quinton.} (161u JAaNvARY,

law (Act XIII of 1879) was passed, it was considered apparently that no great
increase in the work of the Judicial Oommissioner’s Court was to be expected,
and that o Court consisting of a single Judge would be strong enough to
dispose of the business imposed by law on the Judicial Commissioner. These
expectations have proved to be unfounded. The work of the Judicial Commis-
sioner’s Court has incrcased very materially, and arrears have accumulated in
proportion. Oivil appeals rose from 271 in 1879 to 566 in 1888, appeals of all
descriptions from 765 in the former to 1,194 in the latter year, and the list of

appeals of all sorts in arrears has now reached the unprecedented number
of 699,

“ The Lieutenant-Governor and Chief Oommissioner i satisfied that this
steady increase of arrearsis not attributable to any lack of exertion or to any want
of ability on the part of the presiding officer of the Court, but to the fact
that the work isaugmenting annually to a degree that carries its total quantity
beyond the power and capacity of a single Judge to cope with properly. This
opinion was shared in by the late Judicial Commissioner, Mr, Bparks, described
by His Honour as an officer of remarkable industry and long experience in
Oudh, who wrote, shortly before his retirement from the service, about
a year ago, that the work that comes before the Judicial Commissioner is
more than any one officer can dispose of satisfactorily, and that in the preceding
year he began with 470 cases, and that at its close 587 were pending.

“I may also say that the mere number of appeals gives an inadequate indi-
cation of the pressure of business in the Court. In Oudh, civil suits deal with
interests of greater magnitude, owing to the number of tahsflddrf properties,
than elsowhere in Upper India, and frequent appeals go before the Privy Coun-
cil. In 1882 the Judicial Commissioner was engaged for a whole month in
trying one suit of this kind, nor does litigation of this class, involving claims

to great estates and difficult questions of succession, appear likely to diminish
in the Provinos. . S

“ Undoer those ciroumstafbes the Oouncil will, I hope, admit that an urgent
case has been mado out for strengthening the Court of the Judicial Commis-

sionor and assisting that officer in thoe discharge of his moro important func.
tions.

*Tho Bill which I now movo for lcave to introduce proposcs to effect
thess objects by empoworing the Executive Government to make a temporary *



LAIIORE TRAMIPAYS; ACI AXII OF 1881 AMIENDMENT. 9
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appointment from timo to time of an Additional Judicial Commissioner for
Oudh, and is in substanco a revival of provisions to that effect which wero
logolly in force in Oudh before the passing of the presont Oudh Civil Courts
Act.”

» Tho Motion was put and agreed to.
The Hon ble Mx. QUINTON also introduced the Bill.

The Hon’ble Mr. QuiNToN also moved that the Bill and Statement of
Objects and Reasons be published in the North-Western Provinces and Oudh
Government Gazelle in English and in such other languages as the Local Gov-
ernment might think fit. .

"I e-Motion was put and agroed to.

LAIIORE TRAMWAYS BILL.

The 1lon’ble Mn. ILpErT moved for leave to introduce a Bill to authorize
ths making and to regulate the working of Street Tramways in Labore.
tle said :—* The object of this Bill is merely to confirm and supplement an
agreement entered into for muking some tramways in Lahore, and it follows
very closely the lines of the Rangoon Tramways Act which was passed last

year.”

The Motion was put and agreed to.

ACT XXII OF 1881 AMENDMENT BILL.

The Hon'ble Mx. QuinToy moved that the Bill to amend Aot XXIT of
1881 be refcrred to a Scloct Committeo consisting of the Hon’ble Mr. Ilbert,
8ir A. Colvin and the Mover, with instructions to report witbin a month. 1Ie
snid : — .

“My Lonp,—The Act which the Bill proposes to amend extends to the
territories andministered by the Lieutenant-Governors of the North-Western
Provinoces and the Panjib, and the Chicf Commissioners of Oudh, the Central
Provinces, British Burma, Coorg and Ajmer-Mcrwéra.

‘“When the Bill was introduced I explained to the Council that it had been
prepared at the instance of the Governmont of the North-Wostern Provinces
and Oudb, and in reply to a question from Your Excellency'’s predecessor stated
that beforo it passed out of Sclect Commiltoe and came on flnally in Council
the views of the other Governments affevted by it wonld be received.



10 .dC'T XXII OF 1881 AMENDMENT.
i | Mr. Quinton.) [16'111 JANvARy, 1885.]

““] may now say that replies have already been sent in by all those Govern-
ments‘and Adniinistrations, except one, and that those who have replied are all
in favour of legislation in the direction of the Bill, but make suggestions as to

modifications of detail which will be considered and dealt with by the Select
Committee.

“ As the matter is stated by the Government of the North-Western Prov-
inces and Oudh to be one of some urgency, I propose that the Beloct Com-
mittee be directed to report within a month.”

The Motion was put and agreed to.

The Council adjourned to Fridﬁy. the 23rd Janunry, 1885.

Fort WiLLiam; .. J. OROSTIIWAITE,
T“s’_ﬂd J”mr,' sto } Oﬁ‘p- Secy. {o ‘M _Gomﬂﬂlﬂu qffﬂdl-ﬂ.
' Legislative Departinet.

Qevernaeat of ledis Orminl Pricting Ofev.~Re. 84 L. D —31.1.43,—304.





